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Record of Proceedings

During the hearing, the representative of the Petitioner submitted that
pursuant to declaration of COD of Unit-l of the generating station on 25.9.2017,
the Petitioner has filed the amended Petition. He also submitted that rejoinder to
the replies of the Respondents MPPMCL, CSPDCL and MSEDCL has been filed.
Accordingly, the representative of the Petitioner prayed that the Commission may
determine the tariff of the generating station.

2. The representative of the Respondent, MPPMCL mainly submitted as under:

(@) The Petitioner has acquired 1806 acre of land as per investment approval for
the generating station. However, in terms of the CEA report in September, 2010,
the total land requirement for a plant of 3x660 MW capacity is 1520 acres. Hence,
the land acquisition by the Petitioner for the project is higher by 20% than the
actual land requirement and the same needs to be disallowed.

(b) The per MW cost of unit | of the generating station is higher in comparison to
other 660 MW units.

(c) MCLR methodology may be adopted for calculation of interest on working
capital w.e.f 1.4.2016.

(d) The claim of the Petitioner as regards expenditure on Ash Handling and Ash
disposal system may be disallowed after prudence check in terms of the MOEFCC
notification with respect to 100% ash utilization in the generating station.
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4.

The Commission after hearing the parties, directed the Petitioner to file, on

affidavit, the following additional information, with advance copy to the
Respondents, on or before 10.4.2019:

(a) Revised Form-15, considering only coal received during preceding 3 months
before COD excluding opening stock.

(b) CPM/PERT chart indicating the critical activities/milestones which were
affected due to each reason of delay. Reconciliation of the total delay period
corresponding to each activity/ milestones with individual delays corresponding to
each reason of delay as per the format attached at Annexure-1. Any other
relevant information for proving that time overrun and consequent cost overrun,
if any, was not attributable to to the Petitioner.

(c) Details of HFO and LDO separately as per Form-15A.

(d) Copy of original Equipment Manufacturer’s Performance Guarantee
parameters for Boiler efficiency and Unit Heat Rate.

(e) Reasons for variation between the original investment approval (50 lakh) as
per Form- 5B and the completion cost as on actual COD of Unit-1 (¥15289.24 lakh)
towards start-up fuel.

5. The Respondents shall file their replies on or before 24.4.2019, with advance
copy to the Petitioner, who shall file its rejoinder, if any, on or before 1.5.2019.
Subject to the above, order in the Petition was reserved.

By order of the Commission

Sd/-
(T. Rout)
Chief (Law)
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